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[Shri D. L. Sen Gupta.] 
very acute shape. The teachers there have 
taken a decision thar they will not participate 
in any examination. For some 2,50,000 
students their examinations are in a standstill 
position. From the 1st of March the 
examinations have been deferred and deferred, 
because if there is examination who wilt 
examine those papers ? 

MR. CHAIRMAN :    Mr. Sen Gupta, 
you  have... 

SHRl D. L. SEN GUPTA : I will 
finish just now, Sir. On the 27th of 
this month their executive is taking a 
decision about direction action and all 
that. I met the hon. Education Minister 
and requested him to make a statement 
and he was plea ed to assure me that 
he would make a statement if it comes 
in the form of a calling attention notice 
and if you wiH allow it, I have given 'he 
notice and I request that your honour 
may be pleased to accept it and today 
the hon. Minister may be pleased to give | 
a statement so that the situation there j 
may be saved and the teachers there may 
take a proper decision before the 27th 
in respect of the examinations. , 

MR. CHAIRMAN : 1 have passed on the 
notice to the Minister. 

THE BUDGET (GENERAL), 1966-67  j 
General Discussion—continued 

MR. CHAIRMAN : Now we pass on •to 
the further discussion on the Budget. Before 1 
call upon the next speaker I would like to 
inform the House that the Finance Minister 
would reply to the debate in the afternoon. 
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SHRI M. J. J. M01DEEN (Madras) : 
Mr. Vice-Chairman, Sir, I would like to 
congratulate the Finance Minister on his 
Budget which he has presented in such a 
short period. Of course I entirely support 
the Budget. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Will you please come in 
front by the side of the mike so that you 
are audible ? 

SHRl LOKANATH MISRA : (Orissa) 
: We must hava another row of  mikes   
for  the   back  benches. 

SHRI M. J. J. MOIDEEN : Thank you, 
Mr. Vice-Chairman. As I said, I support 
the Budget. Of course within a short 
period he has prepared it. It is good as it is 
and some of the ideas of a developing 
country have been inculcated 
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jShri M. J. J. Moideen.] in it. Of course 
in a developing countiy with a progressive 
economy it is not only the policing and 
the defence which is the responsibility of 
the Government; it has to see to 
industrialisation and other aspects of 
progress including employment, etc. 
Therefore, the Budget has to be 
somewhat heavier. It cannot be helped, ft 
is often said that India is the most highly 
taxed country; perhaps it is. If you 
distribute the Central Budget per capita it 
comes to about Rs. 5.3 and if you include 
the Staie revenue:; also it would not 
exceed about Rs. IO per head. Well, we 
have to sacrifice for the sake of our 
children and progeny if it is a sacrifice. In 
countries which are already developed 
they may not have to pay as much tax in 
relation to their income as those in 
countries which are just developing and 
trying to cu'.ch up with other advanced 
countries. Perhaps it is in relation to the 
per capita income that it is said that India 
is the highest taxed country;   it has to be 
so. 

Somebody was saying that the coat has 
to be cut according to the cloth. Perhaps 
it is true in the case of an individual or a 
commercial concern but in the case of a 
Government it is not so. The 
Governments or public bodies, including 
the S'are Governmens, they have, first of 
all, to determine what amenities they 
have to give to their people and what 
those amenities will cost. And on tlie 
basis of that they have to find revenues. 
So it is not a question of cutting the coat 
according to the cloth; on the other hand 
the coat has to be cut in such a way as to 
cover the body properly. However, I am 
afraid the present Budget and the Budgets 
before this have been mostly on the 
principles laid down by the Britishers 
when they were ruling India, The economy 
of a subject nation was somewhat 
differen*. Those Budget principles were so 
enunciated that a subject nation will 
always be a subject nation. Of course there 
ha^ been some adjustment and some 
tinkering here and there and there have 
been some new taxes also. But it is not 
based on proper principles which wil! 
bring about real economic development 
to the country: they are not as they should 
be in the case of an independent country, 
and particulariv 

an independent countiy which tries to 
develop and come into line with other 
developing countries. I think it has to be 
given an absolutely new orientation. The 
former Finance Minister said once thai he 
was going to do so; perhaps he was not 
able to do so but I hope that the present 
Finance Minister will see that the Budgets 
are formulated in such a way that they 
will give ample encouragement and 
impetus for industrial deve-lopment and 
o'her aspirations of th-country. 

Of course, we have had some new taxes 
like the sales tax. The sales tax was first 
introduced in Madras due to tn<: ingenuity 
of Rajaji and at that time it was said that it 
was introduced just to compensate the 
revenue which they will be losing on 
account of the introduction of prohibition. 
Of course, in that way they were 
successful in introducing prohibition in 
Madras but the sales tax which was at that 
time half a per cent has now been 
increased to two per cent multipoint on 
certain articles and two per cent single 
point on what are known as declared 
goods and on some other articles it is as 
much as six or seven per cent. There was 
a moved that these declared goods, because 
they were essential articles or articles 
required for export purposes, should be 
exempt from the sales or purchase tax and 
it was clothed in an article of the 
Constituion. But the States would not 
agree to it. Therefore there was a move by 
the Centre that the Slates should be 
requested to give up the sales tax on these 
essential goods and as a compensation the 
Centre will levy an inter-State sales tax of 
one per cent and later on both these taxes 
have come to stay and further the inter-
State sales tax went up to two per cent 
and the recent Budget suggests that it 
should he raised to three per cent, while 
the Sales tax on essential goods also are 
to be raised to three per cem. Well Sir, 
there is no sin in having sales tax. As n 
matter of fact in the U.K. and other places 
they are having a very high rate of, what 
they call, purchase tax, even as high as 
120 per cent, and in the USA there is 30 
per cent. Federal tax and 3 per cent. New 
York Ci*y Corporation tax on purchases. 
But then the people do not feel so much 
because there thsy collect these high    
purchase    taxes on 
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luxury articles; foodstuffs and other 
utility articles are all exempt from taxes; 
not only that but they are being 
subsidised. 

But there 1 am sorry that in the States 
as well as in the Centre the sales taxes do 
not exempt even foodstuffs. Something 
should be done to exempt foodstuffs and 
also raw materials which are required for 
industries more particularly used for 
export purposes. I belong to a trade which 
is known as (he hides and skins industry 
or the tanning industry. Now, that industry 
has been a w industry in my Stale and that 
is subjected to a single point sales tax of 2 
per cent, coming under declared goods. 
Now, besides that, the Central sales tax or 
inter-State sales tax is also levied on the 
movement of hides and skins from one 
State to another. If you examine the 
question, you will find that skins and 
hides are transported from one State to 
another not for internal consumption not 
for being used internally, but in almost all 
cases 1 can say that it is only to feed an 
industry which is known as the East India 
tanning industry, which is entirley based 
on the export market. If I can develop that 
point, in some cases it is only the local 
sales of tax of two per cent, which is now 
going to be three per cent, and in some 
ca^cs the inter-State sales tax is also 
realised. If you take the local tax only on 
hides and skins, it is neither a sales tax 
nor a purchase tax, because it is not levied 
on either of these two points. It is levied 
on the last purchaser, who always h ip-
pens to be the tanner. So, it amounts to a 
tax on the industry. Well, I know it is a 
State subject and not a Central subject, 
but the Central Budget has suggested an 
increase of that tax from two to three per 
cent. So. I thought I could mention it 
here. Well, Sir, the tanning industry is 
based only on the export trade and we 
usually have about five to six turnovers of 
the capital in a year. At the rate of two per 
cent or three per cent, the sales tax alone 
wiH come, to about 12 or 15 per cent, as 
the case may be. I do not know of any 
industry particularly, which is absolutely 
dependent upon foreign markets, which 
can give that much of income. There are 
only two alternatives. Either the 35RS/66-
3 

industry and the export trade thould go on 
or it should be curbed. In the case of a 
particular type of tanned leather, which is 
taken from cow hide, the inter- 

j nal demand is so severely fluctuaing that 
even a small difference in price would 
determine whether the paricular lot is to 
be used within the country or exported. 
Formerly, we were exporting more than 
fifty per cent, of our total production, but 
today we are not able to export even 20 
per cent. Apart from ihe sales tax,   now 
there is a fifty per 

i cent, import duty on wattlebark and 
wattlebark extract, which is very essential 
for the tanning industry. Now the former 
Finance Minister had assured us that a 
drawback would be given, but so far the 
procedure for the drawback has not been 
evolved. That also hampers the industry 
to a very great extent. (Time bell rings) 
Well, Sir, I do not ordinarily take any 
time of this House. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : Well, today is the last 
day and there are a number of speakers, 
So, I cannot give you very much time.   
Please wind up in two minutes. 
SHRI M. J. J. MOIDEEN : Then, I ] will 

just say one or two words. I want to 1 say 
one word about the Defence Services In the 
Budget about one.third is allotted for 
Defence, in the Revenue Budget. In all 
progressive countries, where the Defence 
equipments already exist, only the 
maintenance is there, even in countries like 
the UK and the USA more than fifty per 
cent, of the Revenue Budget is allotted to 
the Defence Services. Here in our country 
it is not the maintenance. We have to make 
a lot of defence equipment and also 
maintain them. So, I wish that a higher 
percentage is allotted to the Defence 
Services. Besides, there is one small thing 
which I would like to point out. The Jawan 
is the lowest rung is paid much less than 
any of the Class IV Service employee of the 
Central Government. The jawans, who 
have had to fight and who have defended 
our prestige and honour, should be 
properly looked after. 

Then, there is another Service about 
which I would like to say a few words, I 
am just skipping over others. I am re= 
ferring to the Education Service, our tea- 
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[Shri M. J. J. Moideen] 
chers, and particularly the secondary and 
primary grade teachers, of course, it is not 
a Central subject I know, but at the same 
time, education should be directed by the 
Centre, because the future of the nation 
depends upon the education they get. You 
might say that "education' is a State 
subject . . . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : 'Education' is a State 
subject and unless you change the Consti-
tution,  that cannot be done. 

SHRI M. J. J. MOIDEEN : Sir, last 
time, some time back, the Central Gov-
ernment appointed a Secondary Educa-
tion Commission . . . 

SHRI JOSEPH MATHEN (Kerala) : It 
is a Concurrent subject. 

SHRI M. J. J. MOIDEEN : Yes. A 
Secondary Education Commisison and a 
Primary Education Commission were ap-
pointed by the Central Government and 
they wanted to have a uniform policy 
throughout the country. Here I would like 
to say a small, fundamental thing. Any 
child always tries to ape its parents. When 
it goes to the school it tries to ape the 
teacher. Unless the teacher is quite happy 
and radiant, he cannot make the students 
cheerful. I am connected with some of the 
educational institutions and we find that 
the teachers we get even for collegiate 
education, the staff we get, are not first 
grade. They are not very good. (Time bell 
rings) Well Sir, I am rather not quite 
happy about the Chinese President's visit 
to Pakistan. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : You have already taken 
19 minutes. The time allowed is fifteen 
minutes. 

SHRI M. J. J. MOIDEEN: That is all. 
Then I just obey the Chair. I wanted to 
say some more things, which I shall do 
on some other occasion. 

SHRIMATI DEVAKI GOPIDAS 
(Kerala) : Mr. Vice-Chairman, I stand 
here fo support the Budget proposals 
brought before the House. The Budget 
has been presented within two months of 
the assumption of office by the present 
Finance Minister, and we know that the 
circumstances attending the preparation 

of the Budget for the coming year which 
happens to the first year of the Fourth 
Plan, were so exceptionally difficult, as 
already outlined by our Finance Minister 
in the Economic Survey presented to Par-
liament a few days prior to the presenta-
tion ot the Budget, that a radical departure 
from the past experience was hardJy 
expected. Still in conformity with the 
ideas and wishes for which our late Pandit 
Jawaharlal Nehru stood, which were 
confirmed and continued by our late Lal 
Bahadurji, the common man did expect 
some deviations in the right direction. I 
am happy to say that he is not totally 
disappointed in that respect. I feel that the 
first step in that direction is taken by these 
budget proposals. When we proceed to 
criticise or feel disappointed that the 
budget proposals did not go to the extent 
we wanted to relieve the common man of 
his heavy and unbearable tax burdens. I 
along with my colleagues feel sympathetic 
with thi hard task faced by our Finance 
Minister in making both ends meet. As 
our Prime Minister has aptly put it, no 
political party would ever think of putting 
the people under fresh taxation burdens on 
the eve of a general election unless they 
are compelled do so for the future interest 
of. the nation they serve. We know that 
the expected surplus budget of last year 
proved to be a deficit one in spite of ad-
ditional tax proposals to the tune of Rs. 
IOO crores already presented and 
sanctioned and other difficulties such as 
increased burden of external loans 
especially PL 480 loans with heavy in-
terest and additional loan assistance to the 
States and shortfalls in external assistance 
etc. has resulted in a net deterioration of 
Rs. 112 crores on capital account. Further 
the expenditure on defence and border 
security also increased to the tune of Rs. 
28 crores and we have to continue this 
expenditure. In th's connection I would 
like to say that T am against combining 
Border Security Service with the LA.S. 
cadre because this Border Security 
Service is an entirely different one, and 
the people in that Service are in a very 
peculiar condition; they have to study the 
situation and they have to devote their 
whole attention to that. 

Anyway, in spite of all these numerous 
hurdles in the way, I congratulate the 
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Finance Minister for the few steps he has 
taken in giving some relief to ihe com-
mon man, especially the middle-class peo-
ple who are the worst sufferers being 
crushed under a heavy tax burden and the 
daily shooting up cost of living and a 
stagnant income. 

It is obvious that our Finance Mini ter 
is alert to the need for reliefs and appa-
rently quite alive to, what needs to be 
done to give fillip to savings. Raising the 
exemption limit for income-tax and 
annuity deposits is a welcome rneasui an 
attempt at streamlining personal LiKa-tion 
to the benefit of the lower income group. 
The removal of the tax on bonus issues, 
the provision of tax-free base on dividend, 
the exemption of equity sh from taxation, 
are some of the other examples. 

I wholeheartedly welcome the move to 
exempt the estates of police forces killed in 
action in defending the borders of this 
country from estate duty with retrospective 
effect.    In  this respect I wish to bring to 
the notice of our Finance Minister one 
anomalous position already existing  
regarding the  levy of excise  duty. Heirs of 
Government servants who own only   one   
residential   house   should be exempted 
from paying estate duty, whether they 
reside there or not.    The only exemption 
given is that he could reside there.    May I 
ask how a Government servant from the 
Staie who is emplo\ed here at the Centre or 
in some other State will be able to reside in 
the only residence he is having in his State;   
if he wants to get the exemption, he will 
have to resort to falsehood and he will 
hiive to bring false evidence.   I feel that it 
is not proper on our part to compel our 
civil servants to resort to falsehood and 
misrepresentation.    So    I    would plead 
with  the  Finance Minister to see that 
exemption is given to the extent of one 
residential house from estate duty. Other-
wise they wil! have to run after gathering 
all false evidence to get exemption from 
that.    T feel that that will be an act of 
sympathy and Government would only be 
doing justice to them. 

I also welcome the incentive given to 
tea plantations by liberalising the existing 
provisions in regard to grant of deve-
lopment   allowance   as   a   production- 

oriented measure. Fifty per cent, deve-
lopment rebate is given to new additions 
and 30 per cent, for replantations. But as 
it is, this development rebaie is of no avail 
to the tea plantations in the South, 
especially Kerala, Nilgiris, Mysore, Coo-
noor, etc. There the land is so scarce and 
the percentage of population is so high 
that all the lands available are cultivated 
and no fresh lands are available, and as 
such this allowance is of no benefit to the 
tea plantations there. For better-yield, 
intensive cultivation using more manure 
etc. is the only possible way. I feel that for 
giving incentive to the small workers 
especially in this area we have to resort to 
ihe depreciation allowance on the lines 
given to rubber plantations; that should be 
given to the tea plantations in this area. 

Then 1 would like to point out one more 
anomaly that is exising in the Nilgiris.   
There are about 5,061 small growers of tea 
accounting for 50 per cent of the district 
production whose tea is sold not     at the 
Cochin     auction , but through   the   
Coonoor auction.   Therefore, it is not 
justifiable to impose excise duty on the 
basis of the Cochin auction as the Cochin 
auction does not represent the district 
average so far as the Nilgiris are 
concerned.  Cochin auction represents the 
export quality only.     Now Nilgiris is 
included in Zone IV paying 42 paise excise 
duty for a kilo of tea.   Therefore, my plea 
is that the Tea Finance Committee Report,   
called the Chari Committee Report,   to the 
effect that small growers of tea in Nik'iris 
should be included in Zone I paying excise 
duty of 18 paise has to be implemented 
with immediate effect.    Tea industry is 
already heavily taxed and this gesture is 
sure to act as an incentive to the small 
growers who   predominate   that   area.     
In   the memorandum submitted by the Tea 
Planters Association it is stated clearly that 
this will not involve the Government in any 
loss. Though there may be some loss on 
excise duty already levied,   ultimately it is 
stated that the benefits of the concession 
will be used by the producers for the 
purpose of not only increasing the vield but 
also improving the quality; the 
Government of India may be able to levy 
more income-tax and thus the loss can be 
offset. 
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[Shrimati Dcvaki Gopidas.) 

Increase in the excise duty on diesel oil 
andl cotton yam is sure to affect the farmer 
and Ihe common man consequently. Ihe 
handloom industry should nol be crippled by 
short-sighted measures and oversight. We 
know that we are getting so much of demand 
for handloom cloth in Ihe foreign markets, and 
it is exported. 
1  P.M. 

In the handloom industry a large number of 
people are employed. So I would request the 
Finance Minister to take away this excise duty on 
handloom yams. And also on diesel oil the duly 
should not be levied. The farmer uses Ihe die-el 
oil for irrigation purposes and if the price of ihe 
diesel oil goes up, it will be very hard upon him. 
Especially at the time of power shortage, the 
generator sets and other things have to be run on 
diesel oil and if the price of diesel oil goes up, that 
wiH hit the farmers hard and that will affect our 
development programmes. Indirect taxes 
ultimately process down to the consumer. That we 
have experienced and that has to be avoided. We 
find that there is so much of indirect taxation in 
these proposals. Some people say that taxation, 
direct and indirect, is being resorted to by the 
Finance Minister only under pressure to find more 
resources. If he succeeds in cutting down non-
development expenditure, he might spare the 
economy tbe burden which it has Io bear. In the 
Economic Survey that he has presented to us. he 
has talked of taking more from those who have 
benefited from the development programmes and 
of mopping up income which serves no functional 
purpose. I hope that he will x carry out this 
promise. The Centre has to give a bold lead to the 
States by cutting down its own unproductive and 
lavish expenditure. In the last ten years alone the 
expenditure on administrative services has risen 
from Rs. 33 crores to Rs. 110 crores, which we 
have to note. I feel lhat the Finance Minister 
should find ways and means of taking definite 
steps to rationalise the mounting expenditure on 
administration and bring it down to the absolute 
minimum. In spite of spending so much on 
administration, what is the result ?   Everywhere 
there is admi- 

nistrative delay. I can cite so many instances 
from personal experience. In 1964, from the 
Education Ministiy a building grant for the 
construction of a hostel was sanctioned to an 
institution. A portion of the grant was at last 
given and they were asked to complete the 
construction before March, 1965 so that the 
Department could spend the loan and Ihe 
institution and the public would get the benefit. 
Taking the loan and borrowing money at a very 
high rate of interest, somehow the institution 
complied the construction within the stipulated 
time and requested for the balance payment with 
completion certificate, etc. by February, 1965. 
But I tell you, on one plea or the other the 
balance amount sanctioned is not paid up to this 
time. I am told that the Finance Ministry 
stepped in demanding another agreement to be 
executed by the institution taking building 
grants. And for the preparation of the draft, etc. 
for this agreement it took one year. In such 
circumstances, I fail to understand why the 
Government could not deal with the whole 
affair with a human touch and put a time-limit 
to fresh innovations without making it with 
retrospective effect and troubling the 
institutions and putting all the people into 
difficulties. I may be j permitted to say that it is 
the Finance Ministry that is acting often without 
any consideration to the feelings of the public. 

Another feature is that our departments are 
careful not to raise objections or clarification 
points at a time. But they will bring all the 
objections one by one and time is consumed 
by that. We will have to avoid such 
unnecessary delays. 

I may ask why our Ministers and the 
officers in the Ministries are so fond of the^e 
big foreign-made cars which are just like 
moving palaces ? Why not they go in for 
Indian-made cars and reduce expenditure? 
Foreign cars give only 10 to 15 miles per 
gallon, thev spend so much on petrol and other 
things and I feel that the Government servants 
and the Ministers should set an example to the 
people. 

AN HON. MEMBER : Indian-made cars. 
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SHRIMATI    DEVAKI    GOP1DAS : 
They should use only Indian-made cars. There 
must be a common understanding between the 
States and the Centre on fiscal self-reliance in 
general and common standards for payment of 
salaries and dearness allowance in particular. 
There was a proposal brought by Shri T. T. 
Krishnamachari to allow the Government 
servants who have put in 25 years of service to 
opt for pension if they so desired and give 
them full pension by calculating five years 
more to t h e i r  actual years of service. if this 
scheme could be implemented v.ith immediate 
effect, we can bring down the surplus hands in 
the administration ind also cut down  
expenditure. 

The low pace of administration called red-
tape has to be tackled properly. Justice 
delayed is justice denied. Our Prime 
Minister's statement the other day that— 

"It is the first time that the problem of 
adapting the administrative system to hew 
ends is being tackled in a systematic and 
scientific manner". is welcome. Let us move 
fast in that line. Up to this time very little is 
being done to eradicate red-tapism. I would 
suggest three remedies. The first is to end the 
over-concentration of power at the highest 
level of official hierarchy. More powers 
should be delegated to the officials at the 
lower levels who are in a better position to 
assess the local needs. Secondly, we should 
reduce the number of officials through whose 
hands a file has to pass beli re a decision can 
be taken. Thirdly we have to lay down, for 
each department a reasonable period, say, one 
or two weeks within which every letter must 
be answered and every application for a loan 
or permit can be disposed of clearly giving the 
reason. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : It is time to wind up. 

SHRIMATI    DEVAKI    GOPIDAS : 
Just two minutes. In case of undue delay, the 
guilty should be punished. Reducing delay 
means eradicating corruption to a large, 
extent. And I wish the Government moved in 
that direction. 

There is no co-ordination or understanding 
between the Centre and the States. Our vital 
problems like food and education which are 
the bases of both physical and mental health 
of the nation. But it appears that there is 
absolutely no understanding and co-operation 
and cogency of policy... 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : That you will have to say at 
some other time. I have got a number of 
speakers before    me. 

SHRIMATI    DEVAKI    GOPIDAS : 
I am finishing. I want to speak on only one 
point and that is about social welfare. A sum 
of Rs. 64 crores is spent on that account. It is 
deplorable that till now nothing is being 
decided about the future status and set-up and 
the continuation of the Central and State 
Social Welfare Boards. Ant' the grants-in-aid 
to voluntary associations are handled by paid 
officers and in respect of all their rights, they 
are said to be voluntary workers. And in 
respect of their service regulations, they are 
said to be Government servants and they are 
often underpaid. And I should like to point out 
that their plight has to be considered properly. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Well, I   cannot 
allow you. 

SHRIMATI DEVAKI GOPIDAS : One 
minute, please. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You are curtail ing the time 
of other Members. 

SHRIMATI DEVAKI GOPIDAS . 
Regarding child welfare, I would like to add 
one point and that is the children are the future 
citizens of our country. But we are seeing that 
they go on beg-I ging everywhere, at the 
railway stations, at the post offices and they 
even fight with the dogs by the side of dust bins 
for a morsel of food. We have to make a law 
and prohibit beggary like that and prevent these 
children from begging and lake care of them, 
they being the future generation of the country. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : Mr. Tankha. Fifteen minutes. 
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PANDIT S. S. N. TANKHA (Uttar 
Pradesh) : Mr. Vice-Chairman, Sir, the 
past year, as we all know, has been a year 
of great stresses and strains for the 
country. Not only have we had to fight a 
war against Pakistan, which has cost us 
many a life of our gallant young men, but 
it has also meant a great shock to our 
economy and the resultant all-round 
shortages. The pace of our development 
has slowed down considerably and our 
production, whether in the field or in the 
factory, has gone down. 

To add to our troubles, Sir, we have 
had a failure of the monsoon causing an 
all-round food shortage in our country 
and particularly distress in some States of 
the Union. 

Our difficulties have been further ad-
ded to because of our acute foreign ex-
change position which has meant a cut-
ting down of our imports of even the 
essential raw materials which are neces-
sary for stepping up or even maintaining, 
our industries at their existing levels. 

In such circumstances, the task of any 
Finance Minister would naturally be 
difficult, much less for one who took over 
charge barely two months before 
presenting the Budget in Parliament. Ard 
I may be permitted to compliment the 
Finance Minister for his performance. In 
the short period of time at his disposal he 
has tried to tackle the problems of our 
finances as best as he, could do. 

I would, however, like to mention, Sir, 
that the Finance Ministry should take a 
long-term view of its financial and 
taxation policies before embarking upon a 
taxation levy so that with every change of 
the Finance Minister there may not be a 
change in the basic structure of taxation 
schemes. In saying this I have in mind the 
abolition of the Expenditure Tax and the 
tax on bonus shares. Granted that the 
expenditure Tax did not bring in much 
revenue and as such was considered 
unremunerative for the, expense and 
labour involved, yet it cannot be 
overlooked that its strongest point was its 
acting as a measure of test to determine a 
person's true taxable income, as also to 
act as a curb on frugal 

and ostintatious spending, as was rightly 
maintained by the Finance Minister when 
he lirst brought forward that measures. It, 
therefore, had its merits and should have 
been allowed to continue. Similar is the 
case with the tax on bonus shares which 
has now been withdrawn and which has 
for so many years past been demanded by 
the commercial community to be 
withdrawn. 

Hon. Member, Shrimati Mohinder 
Kaur, Maharani of Patiala, the other day, 
when speaking on the Budget, expressed 
satisfaction at the small rise of about Rs. 
29 crores, in Defence expenditure for the 
next year as compared to that, of the 
present year, while I would like to express 
my disappointment and anxiety at it. We 
must not lose sight of the fact that we are 
not out of the woods yet and there is 
much still to be done for equipping and 
modernizing our Defence forces. The 
signing of the Tashkent Agreement should 
not make us oblivious of the fact that 
danger still looms large on our borders 
both from the side of China as also from 
Pakistan, which does not yet seem to have 
reconciled itself to the appending of its 
signatures on that solemn document, and 
as such any complacency on the part of 
the Government in the matter of country's 
defence will be a criminal folly for which 
it may again have to repent and for which 
history and the generations to come will 
not forgive it. 

As far as the people are concerned, 
they have always been ready to give all 
they have and to bear all privations wil-
lingly to make the country strong and to 
ensure its freedom which is amply 
evident from the manner in which the 
people responded to the call for men and 
money in the hour of the country's crisis. 

Sir, while we have taken some steps to 
expand and modernise our Army and the 
Air Force, our Navy still continues to be 
much behind the times and is still wholly 
ill-equipped to guard our long sea 
frontiers effectively. Let us not be under 
the mistaken impression that our sea 
frontiers are impregnable or that we have 
no danger of any enemy from that side.    
When the impregnable mountains 
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of the Himalayas could not be our pio-tectors, 
how then can we expect the mighty open seas 
to guard us unless we take adequate steps well 
in advance to prepare ourselves for its 
defence? We have no submarines with us, Sir, 
to protect our ships which is an urgent neces-
sity and the few that have been promised to be 
given to us by the U.S.S.R, will be too 
insufficient for our need. We need, therefore, 
to manufacture them in our own country in 
order to create a sizeable fleet of them to assist 
our Navy and, the Merchant fleet in time of 
need. 

Adequate provision of funds for the 
expansion and strengthening of the Navy,' 
along with the other Defence arms, should not 
be grudged but should be provided for in 
ample measure, and this, I maintain, Sir, ts a 
must. 

,While I am on this subject of our defence, 
may I be allowed to refer to a news.item 
published in yesterday's newspapers that while 
the U.S. Adminis ration has sanctioned making 
arms supply available to India and Pakistan, it 
has imposed the condition that they are to be 
lifted only on payment of cash ? I do-not know 
Sir, what the position of Pakistan is in respect 
of foreign exchange, but so far as our own 
country is. concerned, I know that our foreign 
exchange position is at the lowest and as such 
we are unable to make purchase in cv.sh. Will 
it then not mean, that Pakistan will receive 
arms while we shall not he-in a position to get 
any and in this manner Ihe security of our 
country will be in certain danger ? The U.S. 
Administration should be realistic to the situa-
tion and should know our difficulties that we 
cannot lift arms supplies on cash payment 
basis. I would, therefore. Sir, request the Prime 
Minister to take up this matter with the U.S. 
President when she goes to meet Mr. Johnson 
this month and to explain to him the diffi-
culties in which this country stands at the 
moment. 

Coming now to the taxation proposals, Sir, 
I am glad to find that the Finance Minister has 
given some relief to the small income people 
by raising the exemption limit of personal 
taxation from Rs. 3.000 to Rs. 3.500, the 
effect of which will be that a large class of 
per- 

sons earning up to nearly Rs. 300 a month will 
now be exempted from paying any tax. This 
will indeed, give a very great relief to these 
people. This exemption limit should, in fact, 
have been fixed at Rs. 5,000 per year, if not at 
Rs. 6,000 in these days of high prices and cost 
of living. 

To the lower middle class group of persons, 
ranging from this figure of exemption limit to 
Rs. 12,000 or Rs. 15,000 per year, who will 
have to pay income-tax, this concession will 
be small, while the 10 per cent, surcharge on 
their income-tax, which is now proposed to be 
imposed will be a much greater burden on 
them and there hardly seems any justification 
for this impost, if any real benefit was 
intended to be given, to the medium income 
group. 

I welcome the proposal to raise the limit of 
Annuity Deposit scheme from Rs. 15,000 to 
Rs. 25,000, This is sure to be helpful to this 
class of tax-payers. 

The abol'tion of tax on Bonus Shares and 
the reduction in Dividend Tax are also 
welcome measures as they should lead to 
greater activity in the corporate sector, but so 
long as the bank interest rate continues to be 
higher, or even as high as the return on 
investment in corporate sector, it is bound to 
continue to act as a disincentive to investment 
in industry. The Finance Minister must, 
therefore, give serious thought to this problem 
and find suitable ways and means to give, 
encouragement to greater participation of the 
public industrial enterprises so that industrial 
activity in the country may expand to bring 
about greater production. 

In this connection I have also to stress upon 
the Government the immediate need to 
provide essential raw materials for the 
continuance and efficient running of the 
industries without which great distress is being 
caused to the industries and there is imminent 
danger of their closure as a result of which 
lakhs of workers wil be thrown out of employ-
ment. 

As I have already mentioned earlier, Sir, 
the rise in prices of all commodities, and 
specially the essential articles of common  
man's  use  are causing nntold 
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misery to the people and this the Gov-
ernment has been unable to arrest in spite 
of its repeated assurances that it will take 
adequate steps to check them. And in this 
situation the action of the Finance 
Minister in imposing greater excise duties 
on the poor man's necessities of life such 
as sugar, both crystal and khandsari, cloth, 
tobacco and diesel oil shows his lack of 
appreciation of the difficulties of this 
weaker section of the society. The 
enhancement of these duties, coupled 
with the increase in the rate of inter-State 
sales tax and the enhanced railway freight 
rates are bound to push up prices further 
all round- and will add to the misery of 
the lower and middle income group 
people which must be avoided at all cost. 

Besides this, Sir, the levy ol" additional 
duty on light diesel oil will not only 
affect adversely the drive for greater 
production of foodgrains but it will also 
add to the cost of transport and thereby 
further add to higher prices of goods. If 
the imposition of additional duty on sugar 
is meant as a step to curb its consumption 
and thereby save it for greater export, 
then too the measure is not justified since 
the commodity being in greater 
production there is no need to curb its 
consumption at home and all restrictions 
over its movement and sale must be 
removed at once throughout the country. 
The Government of my State of U.P. has 
banned the movement of khandsari and 
gur outside the State with the result that 
very large stocks of it have accumulated 
with the producers and cannot be sold out 
and there is danger of their going waste in 
the coming rainv season. I would request 
the Central Government to advise the 
State Government to remove all 
restrictions forthwith and thereby 
facilitate its sale and clearance of stocks. 

The imposition of additional duty even 
on fine and superfine cloth is whollv 
unjustified at this time when the industry, 
because of the inflation, is facing Tt crisis 
since the manufactured cloth is no' being 
lifted from the mills. The industry instead 
needed some incentives and tax 
concessions to bring down the 

prices of cloth and thereby make it within 
the means of the common man and 
thereby add to its sales. 

It has been emphasised by almost all 
speakers Sir that the Governineni's non-
plan spending must be considerably 
curtailed and 1 too would join with them 
in saying so but when I see that we 
ourselves are instrumental in adding to 
the Government's cost of administration 
every day by asking it to increase the 
wages, salaries, bonus and other al-
lowances of its servants, workmen and 
officers, how then can we object to the 
rising costs of administration day by day 
? We find that the non-development costs 
during the last fifteen years have gone up 
almost by 77 per cent., but they are bound 
to when wages are linked with the cost of 
living index, wh'ch is, I am afraid, going 
to continue to rise. Let us not forget that 
every rise of ten points in the cost of 
living index means an additional 
expenditure of as much as Rs. 25 crores 
over the Central Government employees 
alone, besides the lakhs and lakhs of its 
em-polyees with the Railways and the P. 
and T. Departments and the public sector. 
Moreover as has been mentioned by one 
or two other speakers, the disparity in 
emoluments between the Central 
Government servants and the Staie 
Government servants is creating a Very 
great dissatisfaction and I think it is high 
time that the Government should look 
into this matter, as to what should be 
done, whether the emoluments of the 
Central Government servants should be 
brought down in level with those of the 
State Government servants or the State 
Governments should be provided with 
sufficient funds to increase the salaries of 
their servants and bring them on level 
with those of the Central Government 
employees. 

Sir, I also welcome the decision of the 
Finance Minister to exempt from Estate 
Duty the estates of members of the Police 
Force who laid down their lives in 
defending the country's freedom. This is 
indeed a very laudable step which has 
been taken by the Finance Minister. 

Further Sir, I appreciate the conces-
sions which have been granted by the 
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Finance Minister to the shipping indus try 
and the tea estates. The shipping industry, 
as we all know, as also the tea industry, 
are our very good foreign exchange 
earners and as such any concessions 
granted to them mill be in the interests of 
the country itself and it i finances. 

I am indeed happy to know from the 
day before yesterday's newspaper that my 
State of U.P., during the next Five Year 
Pian, is to get fifteen new industrial units 
in the public sector. 

THE VICE-CHAIRMAN (SHRl M. P. 
BHARGAVA) : You should end with the 
happy note that fifteen industries are 
coming up. 

PANDIT S. S. N. TANKHA : This is 
indeed good news for U.P. which had been 
utterly neglected in the matter of setting up 
of new industries during the last two plans 
and in the current Third Five Year Plan 
also. I do hope that the projected industries 
will be set up and will not be postponed. In 
this connection may I draw the attention of 
the Finance Minister that for the adequate 
development of a large State like U.P. 
which contains almost one-sixth of the 
population of India, it is absolutely ne-
cessary for it to have an adequate supply of 
electricity, but while the State has a surplus 
of power supply, it is still very j short of 
transmission lines for which I funds from 
the Government of India are in urgent .need. 
I hope the Finance Minister will give this 
matter his urgent and sympathetic 
consideration. 

MESSAGE FROM THE LOK SABHA 

THE APPROPRIATION BILL, 1966 

SECRETARY : Sir, I have to report 1o 
the House the following message 
received from the Lok Sakha, signed by 
the Secretary of the Lok Sabha : 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I 
am directed to enclose herewith a copy 
of the Appropriation Bill, 1966, as 
passed by Lok Sabha at its sitting held 
on the 22nd March, 1966. 

2. The Speaker has certified that this 
Bill is a Money Bill within the meaning 
of article 110 of the Consi i-tution of 
India." 
Sir. I lay the Bill on the Table. 

THE BUDGET (GENERAL). 1966-
67—G ENERAL DISCUSSION—
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